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1, 27 . 9 . 2 0 0 Heard  Shr-i  A..  K.  UpadhyayaS   learned

counsel  fciir± the--i3etitioner.

2.       In this writ application the  petitioner

prays  for  a  direction  to  the  respondent  to
allot  him a  bcuse  site.    His  cat3e  is  that  he

Sikkim
was  a  co.ok  in  Raj  Bhawan/and  retired  from  `

government  service  on  superannuation  in
November,1984.  Since  1978  he  has  been  applyi

f or  a  site  with  no  response  from  the  Departrre

of  Urban  Development  &  Hcnsing  Department.

3.         It  appears  that  on  15.4.2004  he  has  sen

a  fresh  representatiorl  to the  department  for
consideration  of  his  prayer  to  allot  a  house
site.    It  is  submit.t.ed  by  Shri  Upac]hyaya  that

no  decision  has  yet  been  corrmunicated  on  the

representation.

4.         Considering  the  facts  and  circumstances

o.f  the  case.  we  dispose  of  this  application

with  a  direction  to  the  Secretary,  Urban Dev.

&  Ho`lsing  Department,  Gov£.of  Sikkim  to  consid

the  representation  of  the  petitioner  at
Anae2ciire  Pug  if  pending,  and  corrmunicate  the

decision  t.o  him 1.rithin  two months.   of  corrmni
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cation  of  this  order.Withtheabove direction  and  observati

n'.

the  W±±t  3.pplication  is  disposed  of.

R. K.'-R*c                    -chief  Justice
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